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CENTRAL ADMINISTRATIVE TRIBUNAL 

	CAT/J/13 

AHMEDABAD BENCH 

OA.NO./ 347/93 
TUO. 

DATE OF DECISION 21.09.99 

Shri. Gui Nohrnarid Hohmad 6arlf 	Petitioner 

Mr. M.. trivedi 	 Advocate for the Petitioner [s]  
Versus 

Union of India & Os 	 Respondent 

Mr. 	i. Doctor 	 Advocate for the Respondent [s. 

CORAM 

The Hon'ble Mr. 	v• Rarna]crishnan 	; Vice Cha irrnan 

The Hon'ble Mr. 	P.C. Karinan 	. 	M€rnber (j) 

JUDGMENT 

Whether Reporters of Local papers may be atlowed to see the Judgment 

To be referred to the Reporter or not 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? t 



Shri. Gui Mohmand Mohrnad Sarif Ansari, 

TRM. Dhansura. 

Dist. Himatnagar. 	 - App'icant - 

(Advocate: Mr. MS. Trivedi) 

Union of India 

Through the Director. 

Ministry of Telecommunication. 

Sanchar Bhavan, New Delhi. 

The Chief General Manager, 

O/o, C.G.M. 

lelecommunications. 

Ahmedabad 9. 

Telecom District Engineer 

O/o TOE., Himatnagar, 

01st. Sabarkantha 	 - Respondents 

Advocate : Mr. EN. Doctor) 

ORAL ORDER 

CA! 347 OF 93 

Date : 21.09.99 

Per Hon hie Shr! V. Ramakrhnn . We Charman 

The appant who was engaged as a Casu Labour in the Department of 

Teecomrnunication is aggrieved by what he claimsM termination of his services 

from 17.06.93 as Wega and ;ees for reinstatement and other reliefs : 



"p 
2. 	We find from the respondents' reply statement dated 09.0993 particularly 

para-5 thereof that the applicant himself has abstained from duty from 170693 to 

2906.93 ad his whereabouts were not known to the authorities. It is further stated 

that the applicants allegations that hs services were terminated on 170693 is 

absolutely incorrect. The respondents also submit that the applicant thereafter 

resumed duty w,ef. 30.0693 and is continuing on duty since then. There is a clear 

sta.ement that there is no termination of the service of the applicant and that his 

seniority has been correctly fixed and temporary status has been awarded to the 

applicant accordingly. 

In the light of the categorical assertion of the responsdents as brought out 

above, we do not see any basis for the grievance. We note that the applicant filed 

the O.A on 26.09.93 where there is a clear averment that he has resumed duty w,e,f. 

30.06.93. 	He has not fed any rejoinder controverting the assertion of the 

escndents 

4. 	In the yht of this pos!tioh. we h&d thdl there is no substance in the O.A. 

which is dismissed, No costs 

 

Ifl!' 

Member (J) 
N. Ramakrishnan) 

Vice Chairman 

mh 



CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI 

ApiconNo. 	 19 

Transfer application No. 	 Old Writ Pet. 	No.. ... . ........... ....... 

CERTIFICATE 

Certifiel that no further action is required to be taken anu the case is fit for consignment to the Record 
Room (Decided). 

Dated: 	
. 

Countersigned: 

SigaeTh-
Dealing Assistant. 

Section1 /Court Officei. 
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